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THE ARMED FORCES (SPECIAL,

POWERS) CONTINUANCE BILL, 1964.

THE MINISTER ofF STATE m THE
MINISTRY ofF EXTERNAL AFFAIRS
(SHHIMATI LAKSHMI N. MENON) : Sir, I beg to
move:

"That the Bill to continue the Armed
Forces (Special Powers) Regulation, 1958,
for a further period, as passed by the Lok
Sabha, be taken into consideration."

The Regulation was promulgated in 1958
and initially for a period of one year it
conferred special powers on the Armed Forces
and this was renewed from year to year
because of the disturbed conditions in the
Nagaland. It expired on the 4th of April. The
Rajya Sabha was not sitting and an Ordinance
was passed.

[THE DEPUTY CHAIRMAN in the Chair]

Since Nagaland has obtained Statehood on
the Ist of December, 1963, it was necessary to
have a parliamentary enactment in order to
legalise the Armed Forces (Special Powers)
Regulation. Hence this Bill, Madam. And this
Bill also seeks to repeal the Ordinance which
was introduced in order to cover the period
between the expiry on the 4th April and the
completion of this legislation.

Madam, I move that the Bill be taken into
consideration.

The question was proposed.

SHRI P. N. SAPRU (Uttar Pradesh):
Madam, this Bill seeks to continue the Armed
Forces (Special Powers) Regulation, 1958 for
a further period of two years. Now, so far as
the Bill itself is concerned, there is nothing
very much which can be said about it but I
would 'like to say a few words about
Nagaland itself.

I think it is a matter of happiness that to a
large extent, the question of Nagaland has
bfeen set'tled., !'" am; one of those who have
no belief in
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naked force, I feel that conciliation is the
sovereign remedy. We have to pursue policies
which should be firm and at the same time
reasonable. The people of Nagaland are proud
of their ancient culture, they have a right to
preserve that culture. It should be our
endeavour, it should be our effort to help them
to do so. After all, they are not wanting
anything very much of which we need be
afraid. We could not give them the
independence of Phizo's dream; they would be
incapable of maintaining it even if they had
got it. But every citizen in India is entitled to a
fair deal, and every unit in this country is
entitled to just treatment. They are wanting
that degree of autonomy which their sister
States enjoy. That autonomy has been
conceded to them. It has been given, what the
Prime Minister has chosen to call, the Scottish
type of home rule. Some elements in Scotland
are not satisfied with the type of home rule that
they are enjoying. There is a strong Scottish
nationalist movement. It wants a separate
parliament for Scotland with a separate
executive responsible to that parliament. There
is a Committee composed exclusively of
Scottish Members of Parliament and that
Committee has to concern itself exclusively
with Scottish matters. Scotland has her own
judiciary. And there is a Secretary of State for
Scotland who performs the functions visa-vis
Scotland, which functions the Secretary of
State for Home Affairs performs for Britain.
Here, they will have their own autonomous
Assembly elected by audit franchise. They will
have a Governor who will also be the
Governor of Assam, and they will have
Ministers who will be responsible foi the
affairs of Nagaland, which has now been set
up. That will give them a very large measure
of autonomy and it is a measure which should
satisfy the big units as also the small units.

Criticism has been made by some people of
the fact that Rev. Michael Scott who is a
distinguished fighter for noble causes—I do
not say that the particular cause he is
interested in is in fact a noble cause but it is
noble
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impulses which have made him support this
cause—has been permitted to  fifsit
NagtaJand. We should kiow what the
antecedents of the Rev. Michael Scott are.

Mr, Scott is not a British chauvinst. He is
not a British jingo. He is a man who has been
opposed to racialism and jingoism all the
world over anc he has been a fighter for lost
cause: all the world over. Now, I think he has
been taking some mistaken vie"?' of what is
called the Naga problen.

SHRI G. RAMACHANDRAN (Nominated):
You are not suggesting that this also is going
to be a lost cause!

SHRI P. N. SAPRU: I think it is going to be
a won cause, a cause which he will win or a
cause which he has won already. He has taken
interest in the Phizo movement. He waj one of
the marchers to Peking, ani, I think, it was a
right march that was undertaken by Acharya
Vinoba'j immediate disciples. He will
probably go and argue with Phizo, and I d >
not see any reason why Mr. Phizo should not
be allowed to have a talk with him. After all,
the stories of those who have built up great
empires or who have built up great Common-
wealths are the stories of men who have been
prepared to negotiate with rebels. It is not a
mark of weakness. It is no weakness to
negotiate with those who have fought rightly
or wrongly, wrongly in this case in my
opinion, for the freedom of their people.
Freedom is one's birthright. The Nagas have as
much right to it as we have. We have no right
nor do we ever dream to have any right to
dominate their life. We have no right to force
our culture, whatsoever we may think of it, on
them. They have been fighting us for reasons
which are not easily understandable by us We
should try to bring to bear upon our work
some imagination. We should put ourselves in
the place of a proud people who won freedom
for themselves and who were struggling for
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freedom in the mistaken belief that they have
not got freedom. We have to convince them
that they have got freedom.

Now, the Armed Forces have done their
work, as was to be expected, in a decent way.
They have done it in a humane way. I have
heard good reports about our Armed Forces.
But may I say something about the civil
servants who have administered Naga-land
and the territories of the State of Nagaland? |
hope that they will not bring to bea, upon their
work a civil servants' conduct. I hope that they
will realise that they are not bureaucrats who
must administer the law soullessly. They
should realise that they are dealing with
human beings, that they are dealing with
human problems and that they should bring to
bear upon their work an attitude of
friendliness which will win friends for us in
Nagaland. I think it has been impressed upon
every civil servant who goes to administer
Nagaland that he must learn to respect their
customs, their ways of life. He must identify
himself even as a Father identifies himself in
many ways with the people of Nagaland. If
our civil servants administer the State of
Nagaland or help to administer the State in
that dedicated spirit, I am certain that the
Nagas will become as loyal to this country as
any one of us sitting either on the Treasury
Benches, or on the Opposition Benches or on
the back benches is. Therefore, I would like on
this occasion, when we are passing this Bill, a
message to go forth from this House to the
people of Nagaland that we mean well by
them, we hope to see them prosper, we hope
to see them take their rightful place in India
which is as much theirs as ours. Thank you
very much for the opportunity that you hav«
given me.

ot fawagme AuTATEET Sfar
(wem 92w ) : Iy wger, N faw
yaa fFmgr g safam e 7 0
wfes 21 7F awAr fr ogw g e
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W THFE T g a8 T Fraee

¥ & B qw it ot F fagiat 9%,

& fegiat 9T o< For * fagmi

9% fa=T 2 i WY 3197 Trev W

T F), A1 AR qF WAX AT A4

faqq ufewrs gar wfez | 97 oF a9 ¥
A wEA A A AT F W AT g AKBAR ALL KHAN (Andbra Pradesh),
EC EIEE £ wr BHIT § WEET Madam, when we are talking about a people we

st 71, ofreT F1 77 g7 fagysr should not use this simile of dacoits. It is a matter
' D “ ofthe people as a whole.

i o fer v wR I E 3 A ot faregare  wwWEEY Sh-
SN SRR T TR R Y S e —
AT TT F AT AFAT X FT) gy Tt 9T T @ g qH T
T TE 8 e 7% T w®Eo9T W wTr & Wi FART KT 47 §T qzar

T WT w1 R I N A e wmpoqe
faaar faoarfast @ afsaa SHRI P. N. SAPRU: Robinhood was also a dacoit.
4 7, fm o1 & g9zaF Y s ot fasrergaTe AW Wifran:

# o arm fadidr AT dfefe
FFAATS A gr RE L wR
ot 7 A fomar st s iy
w1, 397 fFar i oF a7 A Far
fos® fawms 77 a@ & g% WIKIT
%, I9%1 g5 WA o frafaw s
=yere faar, 398 397 FAT SFT
fear, AMET T GTC F =z FATT
=17 faar A T @ T o
7E, 7T A A7 I A fegfy gv Ew
faqaor & ard, GaT WF T4 AT §
R aifest @1 T Aife &
af e & oET @1 w4 g1 T
¢ f¥ o 9% 70 WGT FHATET
A F gra wfwwTT T 7 F W gl
o7 faanim M T ITH I3 FEA
g1 fo @4t wedr wa wfoy, @
T T I R wifEr wifE
fazig w1 wEw ST WY IF W4T ¥
g ¥ W w0 A AT wE wife
& | ®Y AT F@ i,
AT A W FH WOBT 231 | wify w7
T @ a4 § i o @ e oy
/YT ¥ TE wwaan &, A A 9 & P
IF W9 97 FAgT oy S |
afr F1€ og & W I ¥ @ AW

& ammAT & 3o faidt
T¥ & o FT T o A H 0T -
forarge adt 753 | T Tt & W s
wgaoas § | ot feafe & agi ov a7
g¥ W JFIA FAT TATT qEAX I
e e @ | wa q¥Y T Fret o
SMET FT S g a1 g & P qwr
T G¥ ¥ a¢ WATT FT | THIC I
#1 §2Aw frafa &+t §, 7g 77 I
&) WU @R Y ¥ A9 fF F Ay
saredt &0 & & e TuE Swar gome
2, wfawrt ot qomw =y § Wit
A faw 3% amg W e g
AT § | T A A q1ied, W
N e wew & o wifs aprfer
AT wfer wwfem ¥ wr s
TR E? AT AT T W AT A
feafa & 1 aw wosfy s w; @Ay
¥ fay wr e § i wify 3—
v fis wer w¥w § ey § P oo
€ ST ¥ T § faar § wfee
feafer wg & v on oy womer g @
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A D T A ) oww § oI
AR W T AT G X o A A &
W

THEfa T wa R
fr afx gw iy o & faia £ e
arer §, 70 g & wigan 9¢, a-anT
9T qwY A § A1 IW R faepe favrw
T I AW FY Tgw A arfert
etT T Wy AT ST O ¥ I
it & ge@ & ofeddsd 8 e
afgy WX 3 AT wY andr o &
fagia &1 g faarar ofed frgy fr
3 fatg T OF &, W F WIF
& | o 0 gy w1 § e oy ofr R
A gy W) wfger & fagiw &
THIT X AT a8 WASAT T 1, @A
whAT B, WY HE IGF FETST FTAT 6
ferar B sy #gd ¥ fir Fawmm wR
# Sarow o= § Forer wigar ® fogie o
wredt & & AT st W ww faar
ar ¥ g Bzt a1 T T T e
g f& aisi 1 a1 wr ¥, Afe
am fadifesi =1 gew ofkedy v
# ave TE ) T AR [ FOAD
a & 7 af) & fr il N & AT
at agd & 7 Al ot & fagid W
it § ofrm wWE I A
ST T AT AT T € | afT WY
Wt widw ¥ 3o Q¥ aher fawmy &
@ Ay e § ol faver v B
37 fagiat & urae 9T § Fhr A0
Rt 3 ol Wi & A gaT afd
w oR W e o gled gt 4,
T® FEL A I AT I 17 g T
g, Jus 8t &% 1 Afre o g fagiat
FT 099 F@ qET & S ¥ e
@ Tk At & widgar s fr w1 fagiat
&7 S qEt ¥ ¥ A, v qEinfa-
WU ¥ WA §, TOTET S & v
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aeft & A A F g, A S av iy
ardT &1 gft oge a &, 9 A
wwrifa d27 F7F T BT SAHT ZAF W
¥ qp fedt e G g, fefT = &
&, fedt & & gf 9aaT fa=r 7 %
ZH WA FAT T QA ST WE
agE o7 GF Ay ® JAIA FH A
wifewr FE wfgd | A & awa
quaE ¥ w7 T =g 1 AT F
FTaA S & ®I IWAT 8, 99
F qr Sarfaaa & o afl s
W e Al RSN
fevfy v § ag Smfrm & g@ w1
a% | At g gz & gardt e & sy
£ f& wT Ay TEOT wEW IIT qE—
widy o ¥ IgW T W gH—AT TG
€ weor § AT T Ry T W Tt
¥ A fpT o ol § v F AR
N gt A7 OF WTET w TRIT G
# =% s w7 FTqATEy 1| gt
m g

w0 awr ag & fr @l s
® wiithw feeer o W s
% wafy g & ol oY A wow #
) wrew & v 1@ @ iy 43
A N TEg R 43 §
T I 77 Faw o} & foe e wpT
#t safy T 1 ot § oy anw
# ¥, T W N arer § q® WA
o # &, oF qg WA 91 o gAY
oA gafy g —a gF areTor
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S TE 4 WY AT AT TE I H
Y, 77 T S TETITRTeR T
& a7 At FRY 7 GHAT | FAT AIT G
Tz Y T AET 5T gNT /I AH 6
wET I TET 4 A9 IS wAeqr A
F7AFT 4, T IT THT FW ARG
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F7 AT 57 TH 47 qT @ 9T, A7
TIRA AT FAAAT § TR zo 4 7
AT 0T AT A7 frAw T AW
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g4 § frgw w17 a3 A7 77t 8, 9
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HaEl g a9 & a9 a7 i §, 99
ZHTL ZATS JETS A g1 9 § AT FHHI
wrm gt 2 fr mifeerm § faemee
frar o 35% afomrerer 97 29T
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oF 2 T W A7 A fadfeat
*T ge7 qfradd Fod W7 afy 3@
Y T T\ g1, WA A F ¥ e
R 99 T g9 &, W9 IAF X
ARIT 6 FHT 57 TE g oA Py g7 Fagral
FT IfAET T §% a1 f6C JoTAT Y
W AT #rfad s aer ¥ v
F FT A ot AT #1 ITHT 3 F=r
T 1 gl T 3¢ 2 @z o wfedAw
fAETE FT T TEYT & TR AT
T T 2 a% | fam =nfm, fawm
vfaaTl #1 a9g &, forawy o) wr
Fwg & wifedw fame o1 75 Iorm
TF WL eI WERT AT T ZAT
T¥--F9 & ¥ afyew { gar 7 7
TR sgeqr a3 W fAgy et #5T
Zr IF mwy, anier Sar ey oo S
TR 9 W I T Y, T4 A
2

Surt  BHUPESH GUPTA (West

Bengal):

7 qT AT FT I Tor i:r q%srr-'-ﬁ Madam Deputy Chairman, six years ago when this
~ T AT - 2 measure was brought before this House, we were
;"-’Fﬁ ? R mr ,. T Fgdl 2 e told that it was onigy to be a temporary measure to
famT 77 72 ?,, “Fr w7 L (FC) ?-; fz deal with the law and order situation. If I remember
52", 59 1T 7] OF7 TR @ freTer aright, at that time we were clearly giving certain

P - LN powers, in view of the developments then, to the
femn s 2, WA At4ar diw A T military authorities, the powers which normally

2HT AT AT TEA F U4 mw weTEE vest in the civil authorities. In short, we were
o A _ A ~ trying to superimpose a kind of limited military
g sl ':Ei?.t l ij-' o TITTHT 7 ) T ATy rule over the civil administration °t that time. Since
é’ \ufaa fagss vear s g AT ATHRIT ?hen,hphe situation hzijs also changed. We had pass}c;d
S ST g BT FTAT G 5 SrAEqT in this House and the other House, in the
Q?T"fﬂ: a'?:{ _k_Q' g:' - q’ . Parliament. The Constitution (Thirteenth
FH A, AWT FT AR B F I8 WT Amendment) Act by which we had created the
faaHT afg § 9 T a.___q-a gar State of Nagalana. and I would recall the speech of
* - the Prime Minister in that connection in this
% qf“‘ i I‘E[ E_c Tat g o A AT House. He said:
#T Q9T 14 & F4T 747 , &1 D
NI 3T 412 | 914t TR 53— "Having decided on creating a State of
- qg- L . re Nagaland, which is a full State of the Indian
4 T’T.’:’ H__-W Ll e | 87 AR F g Union, I should like to »ay, subject for a temporary
TE A wiEaq F1 G 7 2y F 2wy
W H1 ;A FAI BF TG G

o Ffeedl & ¥ @ 9§ ooy
¥ Pz #1 § | 92T a1 97 £ P iy
O Y 1 Jy
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period to some reserve powers in the
hands of the Governor."

Now, we are having a kind of, shall We say,
dual authority. On the one hand we have got
now, according to the Prime Minister, a .full-
fledged Indian State, a constituent State of the
Republic, with its own outfit of Legislature,
Ministry and so on, iiid on the other hand we
have the GDv-ernor functioning under the
dictates of the Centre, who is to be invested
with certain special powers and authority,
shall we say, under this part cu-lar Bill.

First of all, I should like to know whether it
was not possible for the Government to invest
these powers with the authorities there
because we think that one of the reasons vhy
there is discontent in that area, is this that the
people there feel that they do not have enough
say in shaping the affairs of what now
constitutes the Nagaland. Naturally, this Bill
might give the impression as if we are still
projecting the Central rule when we have got
there a Ministry, a State Legislature and sc on.
It is possible that for some time ;ven now, it
would be necessary for the Central
Government to wield certain extraordinary
powers. I can urder-stand that but here we are
exterding it for a long time. Six years we have
had it on our Statute Book and " we are
having it for a longer period. The Government
should come out with proper justification fo,
1t.

In the first place, I thought, it was the duty
of the Government tc explain to this House, in
the light ct the speeches that were made from
the Treasury Benches in 1958, as to how this
particular measure had been administered. It
is a very vrong practice on the part of the
Government not to take the House into con-
fidence with regard to the administration of
suoh extraordinary powers when, as you
know, these powers are not given under the
normal provisions of the Constitution. Now,
when the Government assumes certain extra-
ordinary powers and give certain powers
pertaining to  the  civil
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authority to the military authority, it is the
bounden duty of the Government to tell
Parliament as to how these powers have been
used. There is no review whatsoever on the
part of the Government about the manner in
which this particular law has been
administered in that area because that would
have enabled us to understand whether these
extraordinary powers are really necessary or
not. Well, you might say, "It is a trifling little
thing with which we did not much bother".
But step by step I find that democratic
institutions in our country are being eroded by
bureaucratic and authoritarian
encouragement. I am not saying it is a full-
fledged authoritarian encouragement having
regard to the fact that disturbances had
prevailed there. But even so, I think, the Gov-
ernment will say it is , necessary evil
Something like that they said some six years
ago. Is it not necessary then for the hon.
Minister, while piloting a measure of this
kind, to tell the House exactly how things had
been handled under this measure, instead of
making a ver, brief speech—I can understand
our making very brief speeches. It is not for
the sake of time; it is because the hon.
Minister took it for granted that the law will
be passed and that there will be nothing to ask
of them about this measure and that anyhow
the Congress Party has a very prepon-derent
majority in this House.

SHRIMATI LAKSHMI N. MENON: Not ,t
all; since this Bill is just to continue an Act
passed already, I thought that hon. Members
were fully aware of the contents of the Act
passed then, and therefore I did not make ,
long speech.

Surt BHUPESH GUPTA; It is very
difficult to understand ladies' minds even if
they are Ministers.

SHRI GANGA SHARAN SINHA (Bihar):
Being a bachelor, how do you know about a
lady's mind?

Surt BHUPESH GUPTA: Now Mr. Ganga
Sharan Sinha is trying to understand the
mind.
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Now, the position is this. It is necessary for
you to tell us as to how this law had been
administered because you, at that time, in
1958, thought' that you would require it only
for a year. But then, you have required it for
six years already, and you want it for a still
longer period of time. Does it not merit a little
longer speech than the hon. Minister has
kindly made in this House? Is it not necessary
that we should be told by facts and figures as
to what is happening there and in how many
cases the military authorities were obliged or
compelled b, force of circumstances to
exercise the civil authority? Are we not
entitled to know whether there have been
cases where the military authorities exceeded
their authority even under this law in
exercising the functions of civil jurisdiction?
Thes, are very relevant questions to ask. Is it
assumed that just because Nagaland is a
distant land we may not be so much interested
about this "matter in detail? I think the
Government, on principle, should not take the
stand of not giving the relevant facts and
figures when they have to approach
Parliament to renew this particular measure. |
think, as a matter of principle and procedure,
this is something which we cannot support.

Now, [ associate myself with the
(sentiments expressed by Dr. Sapru in thig
matter. The problem is essentially political,
and you will recall, Madam Deputy
Chairman, that when this matter was
discussed six years ago, many of us from this
side of the House made it absolutely clear that
We looked at the problem from a political
angle, that we would like the political
approach to have precedence over military or
punitive approach, not that we should do
away with punitive or military action when
the situation demanded it at that time. I would
like to know, apart from what they have done,
in what manner that
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political approach is being projected into areas
which are still not covered. Therefore, this
question has to be discussed from that angle.
Since that time we have got here the set-up of
the Nagaland; it is welcome; in fact, all of us
supported it. But what w, do not know exactly,
apart from getting that set-up ready, is what '
other political steps Government had taken
under the Central initiative in order to attract
those who are not still with the Government in
the matter, towards the Constitution and
towards a peaceful life under the new cons-
titutional set-up. This is very, very essential for
us to know. Reference hag been made to Mr.
Michael Scott's activity. When we ask
questions about the friendship between Mr.
Phizo and Mr. Michael Scott in England, -we
are not given many facts about them there.
And y* it is known that arms are being im-
ported through Pakistan.' The other day, we
asked the hon. Minister some questions about
the origin of these arms. And Government
does not kno,, this simple fact, as to where the
arms are originally coming from. Whether they
are of Pakistani make, or foreign make—
British or American—should be known to the
Government.

SHBI A. D. MANI (Madhya Pradesh) :
They don't know that; the Government does
not know where these arms come from.

SHrt BHUPESH GUPTA: Well, whether
the Government knows that, I do not know.
Or perhaps they know and they do not tell
you. I do not think that thp Government has
become so deficient in common-sense and
they do not tell you. I do not know as to
where the arms are coming from apart from
the country of transit. We have our suspicions
and that is why We ask the question whether
these arms are coming from th, United
Kingdom and it is because, at one time,
newspaper reports appeared that certain steps
were being taken, there in order to
tranship
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weapons for the Nagalaiid. But wn do not
know whether i.t is true or not. But there is
the talk in the towr, in England that certain
efforts -were toeing made in order to
procure arms for the Naga hostiles or rebels,
wiat-ever you call them.  Has there been
any investigation? We ar, told that we have
a High Commissioner, in London—and the
High Commissioner goes about in Rolls
Royce car;  that also we know, but we do
not know whether th, investigation was
directed in order to find out th, simple fact
whether any weapons are being sent from the
United Kingdom for the Naga rebels, and
so on and, if so, who are behind this
thing—it is /ery essential for the
Government to find out.  They have not
even lodged astrong protest with the
Pak stan authorities when some of their
people were going to Pakistan and  coming
back with weapons in their hand, and in
some cases, | believe, they wer also caught.
We should like to know, it, how Government
dealt with the Pak stan authorities in the

matter. After all, it was a clear
interference in the internal affairs of our
country, and no Government, unless it is

at war or has pronounced hostility by a
declaration, Would be entitled to .reat rebels
in this manner, as the Pak stan authorities
were doing.  But everybody knows that
Pakistan was coing it as a proxy for some
other Western powers; Pakistan was
working as a proxy in the matter and they
were acting in this particular matter on the
proddings from certain gentlemen in the
United Kingdom. Naturally, d'ubts arise in
our minds about the activities that are going
on there in the presence of Mr.  Phizo

there. Mow, therefore, 1 should like to
know a bit about this matter because,
wi'hout weapons, there cannot be any dis-
turbance, and 1 do not thini  the

weapons are being sent from India.
Therefore, it is a material poin-, for the
Government to be clear about, as to
wherefrom  these weapons  are coming.
If they are coming from a foreign land,
diplomatic channels should be fully
utilised in order to
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such a thing does not

see that suchathing does nothappen.

With regard to Phizo, the hon. Minister
some days back announced that permission
had been given to him to come and have
discussions here with the leaders of Nagaland.
I have no objection. In fact, we would like a
peaceful solution of the problem to be found.
But the point is that the Government should
take the initiative in the matter. I am not
inclined to believe that the Government
should be a mere onlooker and, I think, it
would be better for the Government to act on
the scene instead of behind the scene. The
Central  Government has a  special
responsibility in the matter, and indeed, it is
having it in the shape of this Bill as well.
Therefore, if the discussions take place, ii it
not the duty of the Central Government to Bee
that the discussions are directed to fruitful
ends, that they are also associated with those
discussions, that they give concrete proposals
in order to win over thoie sections of the Naga
people who are still remaining within the field
of that particular leader—Phizo—or those
who act like him? Therefore. I do not
understand why they do not do this.

It is important also that political leaders in
the country intervene. The Naga problem is
not a problem that interests the Congress party
or the Government alone. It is a pfoblem of
India, of our polity, a problem of the Indian
constitution, a problem of the State, of the
Republic. Therefore, this problem should be
nationally solved and as such, I regret to say
before this House that the Government has not
taken the Opposition parties into confidence
in formulating its policy. One glaring
demonstration of it is seen here for, when
sponsoring this Bill, they did not show us
even the courtesy of telling us how things
were being handled there with regard to
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[Shn Bhupesh Gupta.] this aspect of the
problem. Therefore, I accuse the Government,
if I may say eo, of neglecting us in the matter,
those in the Opposition, and even the
Congress party people. Sometimes these
things are discussed in the Consultative
Committee of the External Affairs Ministry,
but beyond that nothing is done. I still think
that here is a problem in which a cooperative
effort on the part of all the parties is possible,
and the initiative for such a co-operative effort
must necessarily come from the Government
and the ruling party, and it is precisely on this
score that I find that the ruling party is failing,
because its approach is  hopelessly
bureaucratic in this matter. They want more
and more power. They want more and more
military authority and so on. They want to
settle the problem, at least to some extent,
through the barrel of guns. Shoot the people
when the hostility is taking a violent form. But
at the same time, I say, the time has come for
the Government to realise that, having set up
the Nagaland State and created a kind of
autonomous regime there and a popular
regime there,—I suppose it is a popular
Tegime—their approach should be a popular
democratic approach, an approach which is
non-bureaucratic and political of course. And
there I find the Government is failing.

Now, Madam Deputy Chairman, one thing
is not clear to me. Why is it necessary for the
military authorities to have the civil power
except in areas where actually real troubles
are taking place? Even so there should be a
demarcation between thos, areas which
should be under the military authority and
those which should be under the civil police
authority. I do not think' it is a good habit on
the part of the Government to (?et Nagaland
gradually acclimatised to this kind of military
operations, to military action, unless it
becomes

[ BATYA SABHA ]
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absolutely essential, 1 would not nave said
these tilings with go much emphasis perhaps
in 1958. But now, when they have got , new
set-up, a popular administration—it is
supposed to be a popular administration—is it
not necessary to see that the Governor does
not have such abundant and ample and
arbitrary powers, and that all these powers are
vested in this elected government? It is open
to the Central Government to give them
advice and directions. If necessary, give them
a little more than what you give to the other
States. But I do not see why the Governor
should be given so much power. Now that we
have a Ministry there, the control should b,
left with the Ministers to decide how much
power should be given—shall we say
discretionary powers—to the Governor.

The hon. Minister should tell us whether there
was any consultation between them and the
Ministry there before seeking an extension of
this measure. If iso, I would like to know
whether the problems were posed before them
from the angle of democracy and whether any
suggestions were sought from the Ministry there
as to how these things should be handled. Now
it would be , bad thing, Madam Deputy
Chairman, if we pass such a measure now, as if
there is no popular set-up there at all, as if that
State has not come into existence there, and as if
there is no Ministry there. That would be very
bad. Therefore, I say that.all these things have
been completely ignored by the hon. Minister in
dealing with this question. Personally I feel that
the situation is much better now than what it
was six years ago, although isolated incidents
are taking place. Part of the area has been
brought well under control and large sections of
the people are turning to neaceful methods. And
so as far as the Na?a people are concerned, our
approach should be such that they aie I attracted
to the cause of integration, emotional and
national, real
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integration with the rest of India. And if today
W, .go in tor eagy solutions, .short-cut
solutions, by the use of military means and so
on, or by military actions and operations, well,
it might not produce the desired political
result which was intended to be achieved by
setting up the new State there. Therefore,
these are questions which naturally arise in
our minds.

Madam Deputy Chairman, j would only like
to Gay finally that the problem of the Naga
people should be treated as a national problem
md the approach should be an eminently
democratic and political one, and in that
approach everyone, incluc ing the opposition
parties, and certainly  the elected government
there, have  an important part to play. The
job  of the Government should now be to
have mutual  consultations with  all these
people are elements so as  to formulate a
policy which answers the real needs of the
situation of today, I do not know what kind of a
r jply the Government will he giving when the
hon. Lady Minister speaks cn this
subject. ButIwould like to say again
that their failure to so!lve the problem of the
Nagas cannot be explained awa, by
intransigence on the part of some people. I
thiik  the Government must own its ow, res-
ponsibility, look inward and  understand its
ow, shortcomings  in the matter. And if the
Government takes such a view, a somewhat
self-critical view in  the matter, then
probably, sooner rather than later we shall be
ableto finrt an effective political solution.
"We only  hope that such powers would
be less and less required there, and we hope
tiat with the co-operati'on of all the political
elements there, by the expansion of
democracy in every possible way, by giving
them such autonorry as i-possible under the
Constituton and within our competence,
ve  shall Tmow  hoi" to integrate  thf-
brave, proud "Napa ocome into the texture of]
the Indian Republic so that it become* trulv a
part of India and the  State trulv becomes a
part of India in the
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same way as any other State has, so that the
protyem is settled and solved once and for all,
and the Naga people are taken into the bosom
of Indian society and all consolation and
sympathy is extended to them with an
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encouraging hand. That is what the
Government should do in the matter.
SHRIMATI LAKSHMI N. MENON:

Madam, just one minute is left for one
o'clock.

THE DEPUTY CHAIRMAN: You can
begin. If the reply is short, we can even
finish.

SHHIMATI LAKSHMI N. MENON; I may
take another ten minutes, Madam.

SHRI BHUPESH GUPTA: Afterwards we
can take it up. I am sure the hon. Lady
Minister will Gpeak better after lunch.

SHRIMATI LAKSHMI N. MENON: No, I
shall speak better now.

THe DEPUTY CHAIRMAN: Lunch does
not matter.

SHrRT AKBAR ALI KHAN: She is not so
fond of hearing her own voice as you are.

SHRIMATI LAKSHMI N. MENON:
Madam, much of what has been said here
does not concern this Bill at all. To begin
with, the hon. Member, Dr. Sapru, mentioned
about the Scottish pattern of administration.

SHRI P. N. SAPRU; Now they have got a
full State.

SHRIMATI LAKSHMI N. MENON: But the
hon. Member spent a good deal of his time
explaining  the  Scottish  pattern  of
administration. I think he was confusing the
statement made by the Prime Minister with
regard to the hill districts in Assam with this.
But as he has riow admitted, and as everbody
knows. Nagaland is now a full-fledged State
and that is why this
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[Shrimati Lakshmi N. Menon.] Bill,
though  delayed, till that State assumed
nationhood, became  necessary for this
Regulation to be made a Parliamentary
enactment.

Armed Forces

SHRI A. B. VAJPAYEE (Utta, Pradesh) :
You mean Statehood, not "nationhood".

SHRIMATI LAKSHMI N. MENON: I am sorry,
I meant Statehood. And so when it attained
Statehood, it became necessary that this
Regulation should be made a Parliamentary
enactment. Madam, you might remember 1
P.M. that Nagaland attained Statehood on the
1st December, 1963, when this measure had to
be initiated by th® Defence Ministry. When we
referred this matter to the Ministry of Law, we
were told that the Regulation could not be
continued unless they were made into a
Parliamentary enactment. This then had to be
referred to the Governor of Assam and all that
meant delay. When it was actually brought
before Parliament, the discussion on the
Demands for Grants was going on in the other
House and there is a convention that the
debate on the Demands for Grants should not
b, interrupted by any kind of legislation. Henc,
it became necessary (for Us to issue tnis ordi-
nance. The hon. Member who spoke about the
ordinance was very concerned about the
trouble we were giving the President, etc. |
must say that I do not think we gave much
trouble to the President excepting that he had
to put his signature which I am sure he did
willingly, because unless this ordinance was
issued the Armed Forces would not have had
any protection at all.

The reason why the Armed Forces are
given extraordinary powers is this. If I did not
make any lengthy speech, it was because this
matter was debated fully in 1958 and I
thought that most of the hon. Members who
took part in the debate were here and they
knew full well the implications of this
regulation. Madam, I would
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like to say that the reason why it was
necessary to bestow on the Armed Forces
Special Powers is that when we send patrols
into the interior, we do not hav, civil officers
who can administer law and order and, there-
fore, it was necessary that the Armed Forces
should be given powers by which they would
be able to assist the civil administration in the
maintenance of law and order.

Having said this, Madam Deputy Chairman,
I would like to say why it is necessary to hav,
this enactment. It is true that Nagaland is a
lull-fledged State, that it has got full control
over the administration of law and order but no
other State has to contend with an armed
opposition,  absolutely  intractable  and
determined to resist the administration. The re-
sources available with the Nagaland
Government do not permit them to deal with
the matter as effectively as it would like to
and, therefore, it was necessary for the
Government to take control, partially at least,
and have the Armed Forces to maintain law
and order as a means of assisting the civil
power to maintain law and order.

Now, the question was asked as to what the
results of these Regulations were, how they
have worked. Madam, I can give the figures as
the hon. Member is very keen on statistics.

THE DEPUTY CHAIRMAN: You would
take another ten minutes, Mrs. Menon?

SHRIMATI LAKSHMI N. MENON: In
another five minutes, I will finish.

SHRI A. B. VAJPAYEE: Let her continue
after lunch.

THE DEPUTY CHAIRMAN: Then you had
better continue at 2.30.

The House stands adjourned till 2.30 p.M.
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The Hous, then adjourned for
lunch at five minutes past one of the
clock.

The House reassembled after lunch at half
past tiro of the clock. THE DEPUTY CHAIRMAN
in the Chair.

SHRIMATI LAKSHMI N. MENON:
Madam, I wa, trying to give some statistics
about the result of extension of these
extraordinary powers to the Armed Forces.
Unfortunately, the hon. Member who asked
for ' these figures i not here. However, we
have been abl, to destroy about 350 hideouts;
about 700 persons were apprehended .and
about 260 weapons were seized and a hundred
hostiles were killed. And this is in co-
operation with the civil intelligence set-up in
Nagaland. As 1 have pointed out earlier,
Madam, it is necessary for us t) extend these
powers to the Armed Forces because patrols
have to be sent to the interior where there is
no civil administration at all, and if the A
rmed Forces were not given these pcwers, it
would be very difficult for thorn to carry on
their work.

Madam, one hon. Member, I think Mr.
Gupta, mentioned about dual authority in
Nagaland. There i; no dual authority.
Nagaland is a State like any other State in
India, but because of the abnormal conditions
prevailing there with regard to lav and order
the Governor is vested with certain powers
only with reference to law and order. It is true,
as Mr. Chordia said, the maintenance cf law
and order is a State responabilii y but even so
as I have pointed out, when the State's
resources are not sufficient to meet this
organised armed  opposition to  the
Government it is necessary that the
Government of India should take control of
the situation.

A lot of eloquence is wasted about
preserving the cultural integrity of Nagaland,
etc. Hon. Members know that our Constitution
guarantees this to all people in India. Nobody
inter-
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feres with the cultural traditions or the cultural
set-up or the cultural pattern of the States and
the same thing is guaranteed to the Naga
people also. Therefore, there is no question 'of
our interfering with the culture or civilisation
of the Naga people.

Madam, reference was mad. to Rev.
Michael Scott and the peace mission that is
now touring in Nagaland. We were told that
we should be strict but at the same time we
should be kind; that is, we should not do any-
thing which would make us a sort of arbitrary
power interfering with the life, liberty and
happiness of thai people. It wag the policy of
the Government of India all through that th»
Naga people themselves should come to an
understanding  with  the hostile¥* and
especially, after the creation oi the State it
became more incumbent on the Government
to see that peace was maintained, in whatever
way it was possible. It was then that the
Baptist convention met and they thought that
this murder, killing and arson that e
committed by the hostiles, should cease and
Nagaland cannot prosper unless there is
internal peace. And it is with the concurrence
and at the request of the Nagaland
Administration that Rev. Michael Scott was
given permission to go to Nagaland, and we
are very happy to inform the House that Rev.
Michael Scott and his colleagues were able to
contact the hostiles; and day before yesterday,
I think, we have had the information that over
200 person* have surrendered with their
weapons and really the chances cf ptace seem
very bright now.

A question wag asked why we are having
this extended from year to year. Madam,
every year we start with the hope that peace
will be restored before the end of the year. We
hope that with all our attempts to ensure peace
in Nagaland, either by declaring amnesty or
by promising them to meet their demands, we
will be able to ensure peace but that has not
been possible and even now,
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[Shrimati Lakshmi N. Menon.] although
the chances seem to be very-bright, w, find
that the Armed Forces must have the powers
that they have been exercising these yeai i,
order to see that peace is ensured. It is really a
case of triumph of experience over hope.
Therefore, Madam, it is with the very noble
intention of not using these powers for a
minute longer than is necessary that we have
this extension from year to year.

As far ag th, development of Naga-land is
concerned, we have answered many questions
in th, House and hon. Members know that it is
the policy of the Government of India to se.
that the State becomes economically viable
and all kinds of development projects are
undertaken so that the prosperity and
happiness of the people of Nagaland will be
guaranteed. But as far as this Bill is concerned
its scope is very limited and not at all
controversial, and I hope that House will pass
the Bill.

THE DEPUTY CHAIRMAN: The question
is:

"That the Bill to continue the Armed
Forces (Special Powers) Regulation, 1958,
for a further oeriod, as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall
now take wup the clause by clause
consideration of the Biil.

Clauses 2 to 5 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRIMATI LAKSHMI N.
Madam, I move:

MENON:

"That the Bill be passed."

The question was put and the motion ivas
adopted.

[ RAJYA SABHA ]
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THE PUBLIC EMPLOYMENT (RE-
QUIREMENT AS TO RESIDENCE)
AMENDMENT BILL 1964

THE MINISTER ofF STATE IN THE
MINISTRY ofF HOME AFFAIRS (SHEI
JAISUKHLAL HATHI): Madam, 1 beg to move:

"That the Bill to amend the Public
Employment (Requneinent as to Residence)
Act, 1957, as passed by the Lok Sabha, be
taken into consideration."

Madam, this is a very smail Bill and it is
really intended to give certain benefits to the
arcas of Telangana, Himachal Pradesh,
Manipar and Tri-pura. The House will recall
that In 1957, we passed this Act and the reason
for passing this Act was that under article
16(1) of the Constitution, discrimination in
matters relating to employment in the State on
grounds of religion, caste, sex, descent, place
of birth, etc. was banned or prohibited.
Everybody is to have an equal opportunity so
far as employment is concerned ar.d there
should be no discrimination whatsoever
between on, section of the community and the
other on any of these grounds. So far this is
concerned, we are dealing with the
qualification with regard to residence oil the
people to b, employed. Under article 16(1) of
the Constitution there is this prohibition.
Article 16(3) of the Constitution, however,
enables Parliament tc make any law
prescribing, in regard to a class or classes of
employment or appointment to a, office under
any State or any local or other authority within
its territory any requirement a to residence
within ihe State or the Union Territory prior to
such employment or appointment. Eut under
article 35(1) of the Constitution only
Parliament has the power, and not the State
Legislatures, to make laws as mentioned under
article 16(33.

Now, in some of the old States there were
rules with regard to residence  qualification
in respect of



